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HON' BLE MR, GOPAL KRISHNA

’

VICE CHAIRMAN

HON' BLE MR. O.P.SHARMA,ADMINISTRATIVE MEMBER

Per Hon'ble .Mrg Gopal Krishna‘__
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| ORDER 3

Applicants, Chajju, Mathu Ia

|
in this applicdtion under Section|,

Tribunals Act, 1985; have sought %
respordents to include their name%‘
Labour Register as pér their seni;J
direction that if any junior pers%

their c@se for re-engl2gement may_?.

. L) » . » - 1.‘
in preference to juniors against e
v

2, We h3ve heard the“counsel'f

h@ve perused the records, '
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3. The ledrned counsel for the

h
1
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Vice Chairman

1 apd Roshan 181,

9 of the Administrative
direction to the

in the Live Casyal

ity @s also for @

18 h8ve been engdged,
.Solﬁe cons idered

lcant posts,

>r the parties @and - ——

respondents hds

[
drawn our attention to & decision|'ef the Central

Administrative Tribunal, fkinCiPai
. "

in OA No.2441/91 dated 26-5-94 ard
the present case is {gguarely cove%

i
4. In the light of the decisip

we dispose of the present OA with%

Bench, New Delhi
has stated thst

d by this decision.

1 referred to above,

1 direction to the
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respondents to include the rdmes ¥
i

9

f the applicants

in the Live Casual Ilabour Registér, if eligible for

Ti
|
such inclusion, in terms of the c':

and give engdgements to them as Ca

as and when need occurs.  in accorc

K
seniority in that Register. e',é
mike representdtions to ﬁ‘“sponder'z't

to their working days as Casual 1A

Administrative Member

rcular dated 28-8-87
sudl I2bourers

ance. with their
pplicants shall

No,2 in regard

I2bourers within

dt the stage of

(Gopcag.mk/xg\:{éhna )
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-a perlod of one month from today;
||
5. The OA stands disposed of|g
Il

2dmission with no order as to co:S'ts.
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